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ANDERA PRADESH ACTS, ORDINANCES,
AND REGULATIONS, EIC.

The foilowing Act of the Andhra FPradesh
Legislative Assembly recelved the assent of
the Governor on the 5th December, 1990 and
the sald assent is hereby first published
oo the 6th December, 1990 in the Andhra Pra-
deeh Gazette for general information.

2CT No. 25 OF 1990.

.An Act-to Amend the’' Andhra Pradesh
College Service Commission Act, 1985,

. BE it enacted by the Legislative
AaBembly of the State of Andhra Pradesh
in the Forty-first Year of the Republic
of India as follows-- *

1. Thls Act may be called the AndhraShwttnle

-Pradesh  Collede Service Commission
(Amendment} Act, 1990.
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2. In the Andhra Pradesh Ccollego. Sezx=

of section i, vice CommisBion’ Act, 1985 . {(hereinafter

Act 13 of
1985,

hmendsant
of section 2.

Seving.

referred to as the Principal Act), in
sub-section (2) of section 1, clavse (a)

shall be omitted,

3. In section 2 of the- ﬁri_nci_.pal Aot ;=-

{a} in clause (b), aftaer rtem. (ii),
the following items ahall be added,
namely :- .

["iiii) estgblished and administered
or maintained by the Central Government;

(iv) ecotablished and administered
or maintasined by any University esta~
blished by law:.

(v) gividg, providing or imparting
only religious instructions; but not any
other instructiema; and - '

(vi) a privsdta college whother rte-
ceiving aid frcwm Govarnment or not"a '

(b), Clause (g) shall ba omicted.

4. Notwithstanding anything cantained
in the principal Act as amznded by the
Andnrz PradeshiCollege Service Commission
(Amendment) Act, 1990, the College Ser-
vice Commissicn phall be competent -to
process the. Belection -of- teachers - to
private colleges whether reoeiving aid
from the Govermment or aot.and completa
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THE ANDHRA PRADESH COLLEGE SERVICE
CCMMISSION ( AMENDMENT ) ACT, 1993.

ACT No. 2 OF 1993*
[23rd Jan.1993]

An Act further to amend the Andira Pradesh College Service
Commission, Act, 1985,

BE it enacted by the Legislative Assembly of thr State of- Andhrd
Pradesh in the Forty-third Yearof the R\,puohc of India, as follows.—
3.?1‘
. Short title and commencement. —-(l) This Act may be ca lled the
Audhta Pradesh College Service Commission (Ameadment) Act, 1993.

(2) It shall be deemed to have come into force on the 25th
November, 1992,

2. Substitution of new Section for Secction 9—In the Andhra Pn desh

College Service Commission Act, 1985 (Act 13 of 1985) (here:naftcr

referred to  as the principal Act), for Szction 9, the foIlomng " shall
be substltutcd mmely —

“9 . Directors/Commissioner 1o comimunicate to the Commission
number of vaconcies.— Taz Dirxxtor/Commissioner of Collogiate
Education or the Director of Intermediats Education or the Director
of School Education, as the casc may be shall' comudiunigdté * to, the

‘Commission the number of vacancies existing in “th¢ ‘Colleges ™ under

their administrative control including the vacancies which are -likely
to occur during the unexpired portion of the academic year within one

month of the commencement of the academic year.”

*Received the assent of tie Governoron the 20th Jan, 1993, For.Statement of
Objects and Reasons, [lcase sce the Awdira Pradesh Gazerfe, "Part IV-A, Extra-
ordmary, dated the 22nd Dec, 1992 al Page Nos. 4 & 5
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3. Substitution of new sections for sections 11 and 12.—For Sections

11 and 12 of the principal Act, the following shall be substituted,
namely :(—

“11. Duty of Commission to make recommendations.—It shall be
the duty of the Commission to recommend to the concerned Directorf
Commissioner, a list of candidates selected by it for appointments to
fill the vacancies communicated to it under Section 9.

12. Comnumicated vacancies to be filled only on the recommenda-

tion of the Commission.— (1) Appointments to all the vacancies

required to be communicated to the Commission under Section 9 shall,

- on or from such date as the Commission may uotify in respect of

vacancies “existing in the colleges under the control of Director/

Commissioner concerned shall be made by him anly on the recom-
mendation of the Commission.

(2) If in any year, the Commission is unabl: to make recommen-
dations for _appointments to all the vacancies communicated to
it under Section Por if the Director/Commissioner concerned is unable
to make appointments in any year on the basis of the recommendations
made by the Commission, the vicancics <'i:ll bo carried forward to
the subsequent year.

4. Amendment of Section 14.—In Section 14 of the principal -Act.
for the words “any college” and ''the colicge”, the words ‘‘the con-
cerned Director/Commissioner®  shall be substituted.

5. Repeal of Ordinance.—The Andhra Pradesh College Service
Commission (Amendment) Ordinance, 1992 is hereby 11 of 1992
repealed.



THE ANDHRA PRADESH COLLEGE SERVICE COMMIS-
SION (AMENDMENT) ACT, 1995,

ACT No. 15 OF 1995+
[16th February, 1995]

An Aet further to amwead the Andhra Pradesh College Scevice
Commission. Act, [985%

BE it enasiea by the Legistative Assembly of the State of Andhra
Pradeshin the Forty-six th Yearof the Republic clindiaas follows :

. (1) This Act may be called the Andhez Pradesh College short ttile
Szrvize Commission (Amendment) Agt, 1995 and com-
mencement.
(2) T shall be deemed to have come into foroe with cffect
on and from the 8th September, 19%94.

2. In the Arndbra Pradesh College Survice Commission Act, Amenimauot
1985 (here in after reerred to as the principal Act in section 1, of 5“”031-
Act 13 of
in sub-section (2)., in elause (b) aftcr the words Gove rnment 1935
Colleges ”, the woids including Government Polytechnics *
shall be inserted

3. In section 2 of the principal Act, in clause (b) Ameniment
forthe words nuvludes a Junior College ®, the werds incltudes a of seetion 2
Government Polyicchric and a Junior Co[lc"c * shall be substia
tuted

4. In section [0 of the principal Act, to sub-section (I}, the - Amendwent
following proviso shall be sdded, namely :- of sugtion 10

* Received the assent of the Goveraor on the [4th Feb, 1995, For State-
ment Of Objects & Reasons . please sce the Andira Pradesh Gazerte. Pact [V-A,
Extraordinary. dated 17th Jan. 1995 al Page 3,
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”I{‘cpcal of
(rjinance
16 of 1994,
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“Provided that ihe sclection to the pasts of teachers/faculiy
posittons in Guvernment Polytechanics shall be made in accordance
with the nerms and stondards Izid down by the All Indiza Ceuncil
of Technical Education .

5. Notwithstanding anyihing contained in the principal Act,
as amended by the Andhra Pradesh College Service Commission
(Amendment) Act, 1995, it shall be ¢cempetent for the Andhra
Pradesh Public Service Commission {ogontinue the progess of
of selection of teachers 16 Government Polytechnics and complete
the same in vespect of the vacuncies alrecdy notified for recruii-
ment prior to the commencement of this Acr,

6. The AndhraPradesh College Service Commission (Amend-
ment) Ordinance, 1994 is hercby repealed.
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